FORM A
PUBLIC ANNOUNCEMENT

[Under ragulation § of the nsolvency lMBIr:Hmptcrﬂulm‘uﬂ'nﬂ-j
finsalvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

TIKONA INFINET PRIVATE LIMITED
RELEVANT PARTICULARS

| L Thame of comorste debior [ TIKONA INFINET PRVATE UMITED

2. | Date of incorporation of corporate debtor | 15/08/1975

3. |Authority under which corporate cebior | ROC MUMBAI

& incorporsted / regrtaned

4, | Corporate Identity No. of corporate L74309MH1975PTC265837

debior B

5. |Address of the registered office and | 34, 3rd Floor, Corpora, LBS Marg, Bhandup (W),

principal office (if any) of corporate Mumbai - 400078,

dablor :

Irsohvency commencement date in 01052025 Onder recetved on 02.05.2025

respect of corporate debtor al,
| Estimated date of closure of insolvency 2315]2&25

resoluticn process

3, | Mame and registration numier of the EH'I'E'IESI'HI'I
rsohency professional acting as interim | 1BBLIRA001/1PPO0220 /201 718/ 10419

. | Address and e-mall of the interim ;?W.hmmmmmmﬂaﬂrhmaanm
| resalution professional, as registerad iﬁmvmmammmm.
| with the Board | desifidsshahin

| Address and email mbeusedfor | TOZ Matushree Apartment, Near Natrsj Studia,

comespondence with the intenm | Sir M. Road, Andheri - East. Mumibai 200065,
_|Last date for submission of dlaims | 15/05/2025
Classes of creditors, |f any, under [NA

clause (b) of subsection (BA) of section
2, ascertained by the interim resoiution

professional

Mames of sohency Professionals |LNA

| ientified to act &5 Authorised ilNA

|Representative of crediios inaclass |3 NA

|(Three names for each dass) | S
14./(a) Relevart Forme and [ Wb link: www.bbigovin

\(b) Detais of authorized representatives Prysical Address:  NA

|are avallable at |

MNotice is hereby given that the Mational Company Law Tribunal has ordered the
commencement of 8 corporate insolvency resolution process of the Tikona Infinet
Private Limited on 01.05.2025 (order received on 02.05.2025).

The creditors of Tikona Infinet Private Limited, are hereby called upon to submit their
claims with proof on or before 15.05.2025 to the interim resolution professional at the
address mentioned against entry No, 10,

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic
MEANS.

Submission of false or misleading proofs of claim shall attract penalties.

Mameand Signature of Interim Resolution Professional : Dhiren S Shah R

Date: 04.05.2025
Place: Mumbsai
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